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THE TAMIL NADU STATE LEGIS-
LATURE (DELEGATION OF POWERS)
BILL, 1976

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDI): Sir, I
move for leave to introduce a Bill to confer on
the President the power of the Legislautre of
the State of Tamil Nadu to make laws.

The question wa$ put and the motion was
adopted.

SHRI K. BRAHMANANDA REDDI: I
beg to introduce the Bill.

THE FOREIGN CONTRIBUTION
(REGULATION) BILL, 1973

MR. DEPUTY CHAIRMAN: Mr. Mohsin.

SHRI BHUPESH GUPTA (West Bengal):
I want to make a statement. Have you asked
him to move this Bill?

MR. DEPUTY CHAIRMAN: Yes, I have
asked him to move the Foreign Contribution
(Regulation) Bill, 1973.

SHRI BHUPESH GUPTA: Yes, I follow.
You need not repeat the Bill. There is one
practical point. There is no sort of hard and
fast case about it Now, Sir, this is a very
important Bill. As you know, it had been
discussed in the Joint Select Committee and
the report was made in January, in fact, on the
6th of January this year. Now, you have asked
us to consider it. Just now, the House is
practically empty for some reason which you
know very well. Many Members are not in a
position to come today because of the
nominations which are being filed and that is
why ther, is a thin attendance in the House.
This is one factor.

There is another factor. Normally, from the
very beginning of the Session, such Bills are
not taken up. Why? It is because Members
could consider
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them and give amendments and so on. We did
not have time to study this Bill. You can say
that it has been there since 6th of January.
You would b, right in saying that. The fact re-
mains that such things are taken up either at

the end of the session or the middle of the

session. It is a kind of Budget session .

MR. DEPUTY CHAIRMAN: As you said
rightly, this is the Budget Session. During the
rest of the Session, you will be seized with
other things like the Budget, the Finance Bill,
the Rail-way Budget etc.

SHRI BHUPESH GUPTA; Therefore, Sir,
my point is this. We think that generally,
during the Budget Session, such things are not
taken up. I do not know for what reasons you
have taken it up right at the beginning of the
ession. We are completely unprepared.

MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, you will agree with me that this is an
important enough Bill to be taken up soon and
not just kept in cold storage.

SHRI BHUPESH GUPTA: If you think so,
you can have it that way. Of course, you can
have it passed in five minutes. There is no
difficulty because
majority. Still, I would ask the Government to
consider this because they can create new
precedents nowadays. In the past, we have
never taken up Bills of this kind right at the
start of the Budget Session. It creates practical
difficulties for those who are sitting on this

side of the House as well as for those on the
other because we do not come attuned to tasks

of this nature. Still, you want ug to go ahead
with it. Something, we should at least be
thought of eve, if our views are not taken into
account.

THE DEPUTY MINISTER JN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): Sir, [ begtoI move:

Government has the
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"That the Bill to regulate the acceptance
and utilisation of foreign contribution or
foreign hospitality by certain persons or
associations, with a view, to ensuring that

parliamentary institutions, political as-
sociations and academic and other
voluntary  organisaions as well as

individuals working in the important areas
of national life may function in a manner
consistent with the values of a sovereign
democratic republic, and for matters con-
nected therewith or incidental thereto, as
reported by the Joint Committee of the
Houses, be taken into consideration."

Hon. Members may kindly recall that the
Government introduced in this House, on the
29th December, 1973, a Bill entitled 'The
Foreign Contribution (Regulation) Bill, 1973',
whose essential object was to regulate the
acceptance and utilisation of foreign
contribution or hospitality by associations as
well as individuals in our country. Excepting
the provisions of the Foreign Exchange
Regulation Act, there are no restrictions at
present regarding transmission of foreign
money into India. Recepients of foreign
money are not obliged, under the existing law,
to render accounts for the utilisation of foreign
money, secured by them, nor are they
prohibited from receiveing such money in any
specific situation. Being aware of the scope
for foreign agencies to influence organisations
or individuals in this country through such
financial aid and keeping in view the need to
regulate the acceptance and utilisation of
foreign contribution or hospitality for ensuring
that our parliamentary institutions, political
institutions, academic and other voluntery
organisations as well as individuals working in
important areas of national life function in a
manner consistent with the values of a
sovereign democratic republic, Government
had brought forward this Bill. This was
referred to a Joint Committee of both the
Houses by a motion adopted in this House
on the 19th  February,
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1974, and by a concurring motion in the Lok
Sabha on the 25th March, 1974. The Joint
Committee, under the Chairmanship of Shri
Man-ubhai Shah, presented its report along
with the Bill, as amended by the Committee,
to this House on the 6th January, 1976.

The Bill envisages three kinds of restrictions
of a prohibitory or regulatory nature. One is, total
prohibition of acceptance of foreign contribution
or hospitality. The second is, acceptance with
prior permission of the Central Government.

The third is, a legal obligation to send
intimation and render accounts to the  Central
Government  after  receipt of  foreign
contribution. Recepients of foreign

contribution are accordingly grouped under
three categories. The first category covers
organisations and individuals who may be
deemed as sensitive and important in our
national life like candidates for elections, Go-
vernment servants, Members of  Legislatures,
political ~ parties  and their office-bearers,
correspondents, columnists, cartoonists,
editors, owners, printers and publishers of
registered newspapers. They are totally banned
from receiving any foreign contribution. The
second category includes organisations, which
not being political parties themselves may be
deemed as organisations of a politcal
nature, having regard to their activities or
their association with political parties. The Bill
lays down that this category shall not accept any

foreign contribution  except  with  prior
permission from the Central Government.
The third category covers associations

having a definite cultural,  academic religious
or social programme. They are required to give,
within a prescribed time, intimation to the Central
Government about the amount  of foreign
contribution received by them, the source from
which and the manner in which such foreign
contribution was received and the purposes
for which and the manner in which such 1
contribution was utilised by them.
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There is also a general clause which
empowers the Central Government to impose
such prohibitory or regulatory restrictions
regarding acceptance of foreign contribution
by any person or class of persons or
associations not covered by the foregoing
categories, if the Central Government is
satisfied that the acceptance of the foreign
contribution by such associations or person or
class of persons is likely to be prejudicial to
the sovereignty and integrity of India or the
public interest or the freedom or fairness of
elections to any Legislature or friendly
relations with any foreign State or harmony
between religious, racial, linguistic or regional

groups, castes or communities.

The Bill contains appropriate penal
provisions to deal with contraventions of the

law.

With these words, Sir, I commed the Bill to

the House.

The question was proposed.

MR. DEPUTY CHAIRMAN: Mr. Tyagi.

# Wiw SEW e
(3T %zW) : 90 wamfy wzEm,
WY WM ¥ AT & aE Wy
23 1 agw wedr @m #ifw A9 &
e w7 g3 wwa g war g |

st ge-waafa : wdr T w71 wHy
7&l gur & 1 10 fame ey awwr §
AT WY 10-15 fawz 3w Aifsa

SHRI BHUPESH GUPTA: Take it up after
lunch, Sir.

MR. DEPUTY CHAIRMAN: K», no.
What are you going to do with the remaining
ten minutes?

SHRI BHUPESH GUPTA: In ten minutes
we can have lunch. Is there a problem for
you.
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MR. DEPUTY CHAIRMAN: Yes, itis a

problem. Time is a problem.

A W gwTm oy o =9
gamfa #g@w, & In faags i
qTAT T EEA F =T wvAT ) F
# e 7 qEf 3w 4w 7 owEma 2
& W & weww T fazeiy wimar oore
gaafor gor @1 & A A7 FAT A A&
Tl F9 ®1 AqIFT FTAT FZAT
& 71T A GH F AL ITTH T BT HIA
wqE # ;AT "AEAT E 3w % qfFEey
aamar wr | & wwmar § fv oafz gw
I EF gAAfadl w1 aw T4
o, faaeir aga=i ax fawaw ad
faar o A1 3 39 F) AT IT @AY
FT HIHAT FIAT 95 Fa1 2 | guforg &
HYAIT FI TH AT & fog gemanz g
Tz g e wfaor 397 ‘

gara far | 9w fagaw T o
HYFTT qOq AT AT FT G497,
o qF sRE 2\ § zq faduw @
wegfag waT sila &1 67 weeg vy
g o &7 T & i wd wwat § s
T avdr fgafr=rgz awz 91 2 93
aur avar & s daw wa ge
aredt & v das frndt mfzat 71 4
are< & wgrar  fawfr & a1 age %
Tt & =i o F g 91 waw faed 2,
I 9T AfFFsT FAAT AT | T wEEe
¥ §TRIT q % ST FHF F35097 47
fr fazwi & gart 3w & faq foq
usifas wifedi 1 fow &7 § wagar
qre FAT @, SHET GAT FATET FIT |
T 9T F 9% s ¥ o £
sUT< 7 3% (O &1 gwifog a7 78
fomr iz 7 &1 35 fagaw & seeg F
a1 w37 wfafa & s wfeqs faar
gz 9 foe  waz sfafa & awa
9w & anar ar a@fufy = wa &1
"Gl w1 & s s e W fea
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surdi & g Tl wseifas wfeat
F1 gL 39 § wg@an e @ & 90
wfafa 9% g 97 37 fagi &1 O
qadl 47 | AT TuT 7@ T |

35 fam & weeg § 1§38 A9
T g, ag g g M gw amwr fam
T & AT AT § AT IHF FI AT
fr w7 2 w9 uar waar g fe g
AW F AT BT A faelr 3w A
Z1d1 @ 7 Y wE s g wnn g &
anEal 3 & gw gwa gwrd 3w H HAq
731 wwer fader qEm w0 awe 2
FWIL AW F1 A1 A3 e § IEE
s W Fu fazaf wE B " A
# agl wrw femm ar ga® I AT 33T
agy wiga gom | @ gx faodaw &
11 2w %7 fga &0 w @ FT R E
af¥a g% fadgs &1 ara (2-9) #
ferart wrar 2 o #1E o qreedmy amfon
fdi o1 fazeft g & ot wwnw o
mifaen, sgmar waar fAqes =m 7T
a1 (Sfaest =0 s Ay wawfa &
faem &fiwre & ®T wFar 21 qrU
7 % wgET wE o famdl wav fadt
|1 fF3t g7 & wEgraar G ar IHE
frafwa =77 97 w7w w1 gfaq Far
TEAT | T 4 & HAKTE FIE A1 ACART
arafeE (330 g4 7 woq AT #
HETATT AT T T wwar | 4z e
wEATT & weaed § | Ay faaeir g7
¥ g ! faaed @@, wed 3fi ¥, e
& st Y w1 faRefy Ao g ar fagan
HET E, IHH  wFrAA aqar | § oF A
FEAT FW AT A A ug 2 v oww
wEl wiE A wEa S R §
T A qET U a% W F, A0 & qrrfew
FF G Z 1 A1 3w faaaw wr g H A
ama wrdTr  aifer fagedt g7 aw
W | WS ATHA HITGT 34 AT H(
g fa wrs mEi At a1 fBdw w

g fom & afam areaad & 2 378
weedl g8l 9T &, T IR HFAAT
TmarT w9 72 &, arfew s2EAr 39
qqrEl  qrEAE § w17 qfeare Al
¥ fag = o1 31 & s g—Tw
®l qFAT F, wANGA q, wA 7 TA
&Y § 97 wEraar  wrAr @ 67 gEd
afgam e @ fe 3T
%1% ¥ oy aamg s dafas 2o g
qifFerdY wardr AR A wErEET
Frew g1 w fowd @i &1 we
T wAr w27 s fBEer qa faar
@t fv ozmer 7 fadr . w3 3w
gt agl fRaai W afwgds wEm,
afF g% fagas § 7 sffaes amr
g% Wi 4z # B wrf Ay fa3am g7
AT FiE ot e At w3
1 fawz weedt & faddl o 9917 Y
HEAAT ST TEL FL HEAT | ROH G
aga & ey v faRe #§ w9 g 71
fagari # s ¥ qeary fa3a @7 &
gl w18 At aw svw & A
wiffer & @3 @ T w90
W HET wrE fAx fam wan 8, weedr
faat a1 g, ardty fasr wan 8, At
IHH wgraan « faq 4t wrod ot Frangt
gaugaag=wE, Aiwa £, 9 92
g Fgife s aa fear 2

st Q%o THe WEgfga @ awWE
g(%) = #fsm)

ot W3W AFT w@w o F, ERA
fd damm wifrr 21 & #EA
#qqF A1 27 AFAR qF HTH
udvz # o # A7 wwdaT 7 InE
fra § w21 5 Zeny @gt w0 qrAy, 139
FO@ | HT #Y 3feT § Az fqIA
Al &, wwEr wAwtE AAr o
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[+t g g emift)

Fadr ama, g 521 2 5 g T
FAEl § fayeft g7 7 sgoAn a8 &
aFa 0 AT war 3, faEer g3 '
aErFar q& qdAr wnfar FfFA
o § e weafedi w1 Y ATET
T3 &7 fam &1 ey vt 72 § e
AR A et geafradi w1, o
¥ 7y § arar faw stoar | AgT &
AW 7T 7Y qreser geEfT A1 q4ma
ar &% g o e & e 59 Fa b o
& ¥ Atz =1 At AT YA A B
qT TE A 1 97 TorE 39 frmr O
ST a1 FHC T &) A AT I
fas grer @z & fear B 3 waraan
T ) galfae wod A qgar @
& foaer g7 & fawn AP =f
AT AT § swH qrea-gaw fradadt
FA 7F A1 SATET WD § | AT FF
ard g fx faaeir g3 a1 wrEd
qfewt F g wgAAr K7 79T §
A1 H wgar TEm wighad 5184, 77 A1
F7 ifane: wzrgar I aran fa3ar g7,
Q:T#‘]'oméoQo ﬁ&‘fﬁ qET irrﬁ
&, Soar 347 ag Faaas T aFar ? ag
fadas 70 < wHar | @ AT AEATL
[ITT G327 F77 § Fa7 FA07F qZrFar
T FOT F ) gEFT T FA ORI
WAFFAT TG 4T |

gedr A 72 2 i oew faadw ®
oifaat 7 &1 s fe Frnfadt w1
FIFT FITA, WIT weAfgqt ¥ 9T
Tl & wFd AT &w a7 & vl
AT KT qraT 5@ faEer gewrd
F 3% wiow & SRl & 6T IS
agd wzi§ wror Fawd gwid weaeg
¥98 adwq aifgd | T FeEr 9Er
grAT wifgy fe g9t wr@ 5 A0 &
w19 fa3mi ¥ o1 T § % w4 A=9
fraar  qraeg 37 |
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I37 A% TreAfAE A0t FwT ey
2T qrTr 4 Az var g fvoard
|t Trordrfaw ardf &1 waex &Y, wfewrd
1, #1f THonFomo Y, THoflo T,
arg wr€ 7 wfawrdr g1, a7 faddfr aaf
¥ FIraar AgF 4 wEAr & | F 37 Ay
#t =fwrT g § f&oag A
s7ear TEY ¥, A8 AT wea o ¥ )
afrr & fov e & 7z a3z wvar
argar § fF ot qrea gaw frardy #
I7% fAq w397 qzr 3 wrady w7t
ar7a I7 97 A Ffyaea o frar 2
oA AR 77 saeqr ¥ A g
w15 v o fifas mdfer "z, e
77T TF a7g B wgrrar e gt
F wAFR A FTAFATE ) F OF -
Aifrw Y 1 amEw §owww F Ay
AT E T 97 AL qeawdr § A7 F Faw
mifror &t T stavar § oA
T g1 3% fedr 9% 197 a7 %
g1 g wits & fafers ol w0
azer F A1 wfawrd § o W gm
frdas & Zrer Zw v F Al 9 A
afgzer a1 foar & o

T 4 F weaey ° § a7 faaEA
FAT AEaT g fF spad wdt owdfas
qifzat & e wft g F afqa=
ar far & afea v aEf gz & &
mixazag g fF a1 7z afqwes &,
Fasr A% wifae @4f w20 =73
arm wifafer & fF faaq 1 3=
afareg 3, § feet 7 freflt ifafesa
71 ® fav & w9 ¥ &% §97 §, 741
4% 370 =i £ & A1 aifre @@
w7 g8 4wr afwa 5 g9
7ifEdt 7 AY 3% & wIAr [gre A4
frar 3 1 warg a0 & gror P
T w1 gw afgw & 7 gfaad aq
wf & | g g & fas feaenoa
s F fag 27 afaral g wagd
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#1 #gray femr s 21 zwfam & az
fFazm T wvean £ fa wisa 2w afesi
wtogwH i T cEr 2 7 owa mwan
59 ATA N WEFRET WIS A § 2
fF zz arfi & ot ux ZT gfew 2
A 3z sEar uw ifefeaw faw g
Al AR T/ A1 A FAT g7 =T W7 7
safam & ag Tar A g fr oA 4
el ® 3z gfwmdt s @
ATET AT Kif9a | AT FRATT =
F1 A1 370 7 o 2 A7 A A oA
FgAT 921 2 f wwE v 4§ /e
v & odr F A g

st qrE TR : AErTH WI% ATHA
ot H wA )

ol WIw gwE At o qE
WH ATHE WIHT ged  |qAT =iEd
AMA FEEreaAt & geraw, afafafs
w12 fazai o ot gt onfwer 702 fom 2
a dqm faxeir fdae o adl &
qF9 2 | N ARTHTIA 2 E, A A F
ANEeE ZE F oWiT ¥m & oafaa q
fafor 537 & 1 3 A7z ¥ Ami W
e amt w1 drfaw feafa o0 s
FET AEAGE A1 2| WAT T
e F<A & f@q 4 s 3 oA
A WA FA & AT I ¥ A
g A AATT @ L AT A ATAA
g foaitr admy s gt 20
e Ui (S AR U e i
o¥ ot el A AT g 77§ g
g f& 72 s A1 aET F famw

g

T3 AT T AT 37 fAgaE " owwrge
@ gan & O ag 7w 2 f el gaaw
g 77 ARG AT BT (A AA F )
a gaw7 fedrgaarT #1997 1@ FEms
FRoaaa g Awag v vz AT
# SO T 4T WIT A AT I

T & fomg 27 & 1 wd 3w fam
217 AT WE 97 AT AT T 57 WA
a7 afgama @ fan 2, afew w oA
97 33 azr ¥ AWl wr TIEY G
famr siar 2« w99 wWrETRET §
T|A Zia % w1 e 7 fedr awmare-
9 AT T 79 fawma § fao & fau
Z A7 39 Fa9 IW IM ¥ TS A
wE oft A R wmoaAw A g
W T AW A 9V WA 9T g9 £
a7 Awt wraq oft 1 F o g ozw
A WAT BT A FWIE AWM W 4w
ot @ g 7 o a7 oo oaa Wy
&1 fom 2 A § W fAEEm s
T1gal g v =% aw #7147 w6 mifee
famr s =nfed o

oI 1T 5§ ag FA1 2 fw v
dt TodfaT 9w & gma g
faasft wemat & ¥ A 1 o
saat & faar =feme T frar owm
ag At ur aformr an€ 2 oam dw
TETT # A ANE F 0 57 afoqm #71
i 9FTT H FAWT SeT arfgy e
oft = &AM frar s afar

a5 F 7 o

"No organisation of a political nature,
not being a political party, shall accept
any foreign contribution except with
the prior permission of the Central
Government."

At # a7 azar wEw g v Aniane-
s sre difafers d=57 w1 f
FAOFIT 1 WM ¥R AA T
@ &17 A7 Iy waw 2 fw o
faeft ot arfes, anfas o awfas
Feqr 9T qiAEeg A Fwg #)
FE F A AT F AR O0F AFTAT
qEf 3 w17 wEHEr O § fam A
Tz ¥ faxali § 7 7§ W7 A @
qFTEY qrEl w1 OALAAT WD OTE Z )
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[T g3 7T 2I00Y)

g TE F1 0F nfafzea faw |
oAt am ox ¥ fad 7 w47 &
7z a7 A § fr sraem, frarga
arzz faomr wifs & 68 was @
SFW # ury F Wi § 3 AT § A
¥ @zaa g {w aF £ wrs & a1 /a7
T4 AT AT H 907 FrE IH IFC
F O3 AT § A1 39 97 ey
saar arfzn, HiFT 97 #1 quF Fe
T3q7 Ffzm i Taar =anfyg s waard
zr g fRer o Rmma w1 waArfaw
gxfa F1 ifar 77

IA7 9170 6§ AMAF, AATF,
qEFEAT  FAAAT AT FA B w9l
A T & #iwa A 7 7ar & w1z oA

Cawrzer FirowifEr weEw ) wefar
FrEF, TA OH ITRT HT RIE 414 AT
T FAF FT qFATL ® AT A a3
F2A4T qEA1, AMFT  0F Foq vAAT
FEAT Z | AT AAAF F GArIz w3
T =wrT faar 2 5 27 Fagefr zar
fafemira &1 dtomrions ¥ oyzn
FETH WEATT T IEA R TR
Z1 7z A I =T fear 3
T qifas Aemyi ¥ &7 w0 sz
¥ T gzt P oY Py gard faoremy
F7 72 % ag a7 famirax #2947
qife® TEAUAT F1 ATSA W |/IT FEAT
WIFT 97 Zefr ) afz @ o3 A
qifAF  ATqr F B | ¥ AT AT WY
fazsit a=Zigar &t =7 39 § 78 0%
FET | HIT FT TTHIT FT &S (0977

At 7Z avyar | =yT & Aty F faar
xré fazarr gart fqom wzmpar 7 9
FT AF AT JT AZEAT Ad IT 1T
g #1 fra=w gar sifan 2z T
37 fggas  F & wEr =Sifzm
FEF AT o AT FAT W oAz AOA
T3 WANTE w1 A7 1 770 2 Fadrem

W 1T ArTeve § a7 89 F A e
&1 g for & wzar wgar g Fr wma
7z fagaw =wer 21

AN wEEE, § AAF ARG
7 FI0 FAT FEw wwAr g fF
T fagas &1 9% 14§ HAAR
CETT A aFr wiET w13 Zrgq @ 2 06
F3z arg 97 #Y 37 a7 gvar & i
T oFETAY & oFwAr £ fweEr v
Tifafega it  #r gwzem faTEr
2 A FrAtAT AT A w4 AL,
I X T A OA! A T
gl st #T I4% 9ia Faqr |
A%z Jar @ smar ) & =eAr F
& awm zq fages & 39 9WI7
# oaAm @ fw owow oo F oW
FE A F, F@ AT Z, AR
A3 WA T AG, TeA FHAAA
¥ oA 97 WY ACET A3
at frar qifedra off ¥ oawae

FIO7T 39 F IFT2 &7 o9 T TFAT
s
ER

7T O WIT AT gArAd HOFFA
argar 7. f& 3w faz?rmv G0
4§ aF 7o (Fega a4l @
z o7 az & v 2w 3w § qifafzwa
arfzqr Hgmm%rwnfa-}m
F qifgen o Tz & Aga AT wATH |
IH IFT H Az #w1 @ F fEoamw
farorr st afeer w43 #ED
or F%¥ FF TE &1 % frwr owmar
dz % =1 #§ #w az afzw
fesar £ #v s aifeer
iT T qEr 3w qifafzwa
AAT 2 )

d (

ras
sy, D

Far AT AT AIE T W@
Zr 0 oArEl T FATED RIAL OHT
aifger za I § wm TEr oA
35 aifzr 1 Far Tifalzea Tt

:. A.J

g
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F oA 7@ E ) AT ag fF fadelr
offqar 77 3W H w9A @ FT oA
AT FLGE EWIT A3 FEA A
g oz faqsa fagogo §
¥ @ ¥ AN K OF AE AW
geiaw  Fwar g IH AR w6
fe ot #doW oSz @ gq § WT 39
F g W ffafzse odffa
ST @1 € W37 97 #ré frear A
Z1 za faq & g amar g f&
e gwra g fogw oAt § A am
w1 ¥ fEam gwr wifgm
% za 99 F ary § aaedr |
oF A HT FEAT  A9EA g
f& = %7 287 737 afnfa § sma
qarfear AT WAT 4 #v IHOH
gfeas w5 79€ & & fr F1 349
1 7201 47 v foaq faoiy ==
F1 oa9q fazal & % #w FAw
qrrgar fagam fa3st & gar £
37 7% " # qu fagam gEr
arfer | fazwr wfeew ¥ aioA
ozt e A (qoey v o4 39 A
qivdt ® @Ay ifzw g fazeir qa
#t qfvqrar & & ayaAra arafwi w51
AT AT T0EW | Sy FeA & (AT
FT 991 F7 A AT IqF =0 o
¥ o9t A T E | ArE Agman
amrar 2 AY 3aw fem fead 37
ATk 3tz §, WY FT ORI 0FAIT
wFz F foa% FT97 g A Anai wgw
w7 7F7 £ | Tafan swfagms &
At ¥ Ffaat 2 39 A oW g
Fifam A & 990 AT § AW §
fe ow za fodos w1 soxas 7
T FET, 57 417 ¥SE ®T7 H AT
1% 72 FT ;IL T A AT AT
fazsit amAl ¥ 73377 & a7
I ag % | FEr 7 A7 F f3ay
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Fra &1 waae faar

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2-30 p.M

The House then adjourned for
lunch at thirteen minutes past one of
the clock.

The House reassembled after lunch at
thirtyone minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

SHRI KHURSHED ALAM KHAN (Delhi):
Sir, I rise to support the Bill as amended by
the Select Committee. In fact this Bill has not
been introduced a day too soon. Originally it
was introduced on the 24th December, 1973,
and the Select Committee has taken
considerable time in redrafting the Bill.

The nation is today poised for a take-off and
we are determined to .reshape our destiny and
our economy. Nourished by the new economic
programme which has received spontaneous
and overwhelming support, the nation has
acquired a new purpose and a new reality.

Sir, there was a time when territorial
domination and spheres of influence of the
imperialist powers and big powers were the
order of the day. But now money seems to be
the best way of interference in the domestic
affairs of a country. But it is now a well-
known and universally accepted fact that neo-
colonialism is a clever substitute for the old
type of crude colonialism. This is usually
backed by generous foreign contributions in
various shapes, including foreign hospitality.

Sir, 'money power is an important element
of our economic and political



143 Foreign Contribution [ RAJYA SABHA ] (Regulation) Bill, 1973 144

[Shri Khurshed Alam Khan] set-up. Just as
in Hindu mythology there are different
aspects of God, similarly money also has
subtle ways of finding it; way to places and
ways and means wher, it will be accepted and
produce the desired results. Sometimes these
contributions assume the shape of foundations
and chain of institutions and under the garb of
cultural activities also. Th, foreign exchange
deficit and requirements of developing
countries and poor countries that particularly
do not have oil resources these days have
added to the dimension of this problem. Even
our trade unions are not spared by the people
who are interested in financing their activities
in other countries. To meet this situation
effectively and in order to tone up the
economy, to avoid exploitation and to break
the hold of monopolists, there is urgent need
for socio-economic structural changes. New
order and new values demand rapid changes.
Unless a rigid control is exercised, our hard-
earned stability will be exploited by others.
Regular inflow of the contributions keep some
of these institutions, political institutions,
going and going in a strong way. The CIA's
doings all over the world have very clearly
indicated as to what could be done by foreign
money and foreign interference. Take, for ins-
tance, the investments of the multinational
corporations and firms. If you examine
carefully their total investment and their
remittances of profits during the last ten years,
you would observe that their remittances will
be Rs. 100 crores more than their investments
during the same period and at the same time,
they are over-generous in the matter of
entertainment and expense accounts for
reasons which are very well understood and
well accepted.

Sir, during the days of subsidised economy,
particularly foreign-subsidised economy, with
hundreds of crores of rupees finding their way
into the coffers of the rich, th, burden is
ultimately borne by th, poor taxpayer and this
thing should end immediately. Utilisation of
foreign contri-

butions should be strictly regulated i to avoid
all motives and strings I  attached to them.

Sir, the Indian economic scene has been
changing rapidly during the last few years.
The public sector has, over the years, come to
occupy a prominent place in the economic
development of the country. Apart from their
performance on the domestic front, the public
sector enterprises have enterei the export filed
also in a very big way. These undertakings are
placing an increasing emphasis on the export
of products and services to other countries to
earn foreign exchange. But, Sir, here also I
would like to utter a

j word of caution that it all warrants strict
vigilance since possibilities of malpractices in
various forms and shapes cannot be ruled out
and evidence of unfair practices can be traced
if a little effort is made. This 13 very
important aspect and here again I must repeat
and say that foieign hospitality plays a very
important role

j which we can easily find out if we carefully
examine the whole issue. Sir, without casting
any aspersion, I would like to mention that
deals like purchase of aircraft ccsting crores
of rupees require utmost earn and vigilance
and we have to be very very careful in these
deals. This is all the more necessary because
of the facts which have come to light in such
deals between the American firms and the
airline companies of Japaa and Italy. This is
almost a scandal at the moment.

Sir, it is almost a regular feature of some
societies and organisations to receive generous
grants and aid from foreign agencies. No patriotic
and no self-respecting Indian will appreciate this
generosity on the ps.rt of the foreign agencies.
Sometimes it is done in a very subtle way and it
is done under the pretext of helping literary
activities. This is a very subtle way of doing it
and we have, therefore, to be very careful. W,
must stop all such inflow of foreign money and
we must Se» that these undesirable sources of
money dry up for ever and as j soon as possible.
Surely, such an aid
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is neither for good purposes nor in the interest
of the country or the people. All such
societies and all such persons must be
exposed. Contributions in the name of
research and exchange programmes, etc.,
must be discouraged as they have always a
motive behind them.

Another important aspect is tourism
industry. As tourism is on, of the biggest,
industries of the world, naturally we are also
anxious to attract as large a number of tourists
as possible. In fact, if we can attract 5 million
tourists annually, we can wipe out our current
trade gap to the extent of about two-thirds of
the total gap. But this is also being exploited
to propagate the views and trends not in the
interest of developing countries but mainly
for the purposes for which foreign money is
coming into various fields.

Sir, another aspect which needs con-
sideration is that a large number of indoor and
various other countries' associations have
been formed in this country. It must be
admitted that some of these associations and
friendly associations are doing a good and
useful work and creating goodwill. But
whether we could say the same thing about
other is very doubtful. Contributions received
and hospitality accepted by these associations
need special scrutiny and  special
consideration, because it is not given only for
creating goodwill but there are certain other
motives also.

No doubt, spectacular progress has been
made in  socio-economic  objectives
comparatively in a short period, of late. We
have, therefore, to conserve our precious
resources and give the slogan: Trade is Better
Than Aid—aid of whatever nature and
whatever type.

For instance, here I would like to mention
only one item. A huge quantity of tobacco is
exported from this country, particularly to
many of the socialist countries. But it ig a
secret and it is rather surprising to find as

to why this export is not channelised through
our nationalised or through our Government
agencies. Instead, preference is given to
private people or private agents. And this
indicates that there are certain motives behind
it.

We are passing through a very important
phase of life in our chequered history, and the
new economic programme is the beginning of
an enormous task to bring about social and
economic changes in the country. We have to
be careful in this regard. There are still about
540 foreign companies in this country and
their operations must be watched very care-
fully. In order to improve their prospects, they
als, ar. indulging in a lot of hospitality and
aids of various types of agencies which are
not working in the national interest.

Sir, now we are determined to cut across
decade, of unrealistic approach. Smuggling
has been smashed. It is a big achievement. But
there should be no letting up in all respects.
Similarly, as far as th, foreign aid or foreign
hospitality or foreign contributions are
concerned, they ar, as dangerous for our
economy, for our economic life, as smuggling
and other such activities. Particularly, it is
necessary for us to ensure that the contracts
created or contracts made by the various agen-
cies, individuals and organizationo with their
counterparts in the Middle-East countries, are
looked into carefully to find out the motives,
to find out the real purpose and to find out the
real objectives.

Sir, the nation is on the move and prepared to
face any challenges. The new era leads us from
darkness to light, from uncertainty to stability
and from lack of confidence to self-reliance. This
situation has brought about the transformation in
our national life. Therefore, all loopholes,
wastages and interference, whether political or
through the power of i  money, should be
stopped at any
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cost and done away with a3 early and as
effectively as possible It is the time to adopt
this correct approach and to do the needful
before it is rather too late. Sir, I would also
suggest that we must channelise our main
trade through the nationalised agencies and I
feel that the socialist countries should not
hesitate about it. In fact, they should en-
courage such moves and they should
encourage such suggestions and proposals.
But it seems that there is some hesitation.
There is something which is beyond our
comprehension. It must be understood.

I would also like to say that clauses 2, 4, 5
and 9 of the amended Bill are very significant
and essential. Here also, one thing is very
necessary.  Advertisements, not of a
commercial nature, given by the foreign
countries or the foreign firms or the foreign
organisations should not be allowed in a
liberal way. We should scrutinise them and
examine their purpose and their motive. Sir,
with these words, I support the Bill once
again.

MR. DEPUTY CHAIRMAN; Mr. Bhupesh
Gupta, do you want to speak? Mr. Kalyan
Roy is not here.

SHRI BHUPESH GUPTA: I asked him to
come here and speak. I do not know why.

MR. DEPUTY CHAIRMAN: Mr Kalyan
Roy can speak on the third reading.

SHRI BHUPESH GUPTA; I will speak,
Sir. As far as this measure is concerned, I
wish to make one thing very clear. In
principle, we are all in favour of preventing
any kind of intrusion of foreign money or
interference in the shape of money in the
political. social and cultural life of our country
with a view to, as we know very well,
weakening and undermining our position as
an independent free nation, distorting our
culture and giving naturally a wrong
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direction to our public life. Now, foreign
money and foreign donations in the politics of
the country are extremely dangerous and I
take this opportunity to bring to the notice of
the House what is happening abroad. I
recently read in the newspapers, American
papers and others the reports ... Now Mr.
Kalyan Roy has come. I stop. Pleas, let
him speak.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Bhupesh Gupta has yielded the Mr. Bhupesh
Gupta has yielded the floor.

SHRI KALYAN ROY (West Bengal): Sir, I
am sorry that I am late. Thank you for your kind
permission to allow me to speak on this, one of
the most important Bills introduced in the House.
Sir, 1 have been a Member of the Select Com-
mittee on this Bill which Mr. Mohsin piloted. And
we all co-operated because, Sir, we are absolutely
in agreement with the Government that foreign
contributions are creating havoc particularly in the
third world countries, Latin America, Africa and
Asia by trying to subvert the independence, by
trying to subvert the sovereignty, and by trying to
pollute the entire political, social and economic
conditions of these developing countries and the
countries which have resisted and have been
resisting the foreign pressure in various forms and
shapes. Sir, the people of the world know how the
US imperialists, the CIA backed by the American
Government, have been indulging m all kinds of
shady and sordid activities in all parts of the world
including the western European countries. And we
are today not lacking in facts. The facts have been
revealed not only in various American journals
but also in various Committees of the American
Senate about the part played by the CIA. But is
the CIA alone to be blamed? What is the
instrument of the CIA? What is the vehicle which
the CIA wused in order to subvert the inde-
pendence, the economy, the self-1 reliance
attitude which is more and
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more developing throughout th, developing
world? If you want to develop your heavy
industries. If you want to get proper prie, for
your raw material whether it is iron ore or oil,
if you want to develop a non-aligned foreign
policy, you find not only visible enemies but
invisible enemies also. And these invisible
enemies are getting all the support from the
CIA, backed by the United States
Government. Who does not know the role of
the World Bank in Chile? They first stopped
the sale of Chilean copper. Then through the
multinational companies they blocked ex-
ports. What was assured by the World Bank to
the Chilean Government was later on stopped,
and the World Bank brought pressure on
countries in Europe, Asia and Latin America
to stop the committed trade with Chile. And
on the other hand, we find that the CIA was
actively giving money and financial support to
their own coteries and allies in the Army,
Navy and Air Force and to various parties
which were opposed to Dr. Allende,
Government. Sir, it has been revealed that the
coup d'etat in Greece which led to the
overthrow of monarchy and to the fascist op-
pression of all the democratic parties the
socialists, the democrats and the communists,
was a CIA affair. The entire plan was made in
Washington, blessed by Mr. Nixon, who was
the President, and actively carried out by the
CIA and the multi-national companies. Sir, we
have seen their persistent effort in Cuba
through the use of mafia to poison Dr.
Castro.

Not one but a series of attempts were made
to liquidate Castro and his revolutionaries so
that Cuba could again be used for the use of
multi-national company directors who used to
go to Havana in order to seek pleasure. But
they did not succeed. We have lately seen, Sir,
the horrible events that took place in Dacca. It
is no surpise that the news of coup d'etat in
Dacca was first broadcast in Washington and
the World Bank, which was all along de-
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laying the sanction of loan, just after the coup
d'etat came forward with a massive loan to the
new fascist Government in Dacca. We have
seen vhat role the CIA played in Angola so
long. We have seen lately the uproar in the
whole of Italy to find that the CIA for the last
twenty-years, whether under Dulles or his
successive chiefs of the C.I.A. was
persistently indulging in all sorts of shadiest
practices in Italy just with one aim, namely,
that the Communists do not come to power
through democratic channels. They have paid
about three billion Liras to the various parties
to undermine the sovereignty of Italy and
inquiries are going on, Sir, you have seen
lately the furore, the outcry that has been
going on in Japan and which may lead to the
toppling or the overthrow of the present
Government. The present Government—not
all of them but quite a number of them—were
getting money from Lockheed. We do not
know what part the C.ILA. has played in the
sale of these aircraft to the Japanese
Government. So, Whatever country you take.
What has been revealed to us so far, be it
Italy.. France, Angola, Chile or Cuba, is that
everywhere the C.1.A. has cooperated with the
multi-national companies to subvert the
economy not the Communist economy. I can
understand that. The basis of the American
multi-millionnaire companies is to dominate
and subvert the economies of countries among
which I am proud to say that India is one and
which is trying persistently to resist the
pressure from the U.S. imperialists, which has
consistently been following the non-aligned
policy which lately has led to the recognition
of Angola much to the displeasure of
American bosses. The whole attack is directed
against the non-aligned countries, is directed
against developing countries is diretced
against those people which are struggling to
overthrow the forrign shackles as in Rhodesia
01 South Africa. These go together. Yot
cannot disjoin them, you cannot disconnect
them, the C.ILA. and thf
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multi-national companies and the World
Bank, these three go together. That is the
history. I do not know what is yet in store for
us becauae Mr. Ford, being isolated from the
American people, being isolated from the
world public opinion, and Dr. Kissinger are
behaving not like sane men. Moynihan openly
threatened the developing countries by saying
that if they did not vote with the Americans,
(hey would not get aid. That means that th,
World Bar,k, the International Monetary Fund
and the multi-national companies would be
used in order to subvert the economies of
those countries. W, would like to knew from
Mr. Mohsin Now many of the total
revolutionaries who shouted and paraded in
the streets of Calcutta and Patna and other
places got money from abroad. How wag H
possible for them in India to publish
‘Everyman’ and other journals? I am
compelled to say that lately the Finance
Ministry hag carried out a raid on a foundation
with which Shri Jayaprakash Narayan was
associated and they have found a lot of
incriminating documents to show that this
particular' foundation received millions of
Dollars and Marks and Francs from abroad
which was not used for the development of
Bihar.

3 pM.

How many multi-national
companies are functioning in the country?
How many of them have secret links with the
CIA? What was their role in the last ten
years? What was the role of these companies
in manipulating foreign exchange? What was
the vole in foreign exchange racketeering and
what was the role in the political life of this
country? Americans and lately Mr. Malaviya
published a book—not one book but a series
of books and articles—o, the role of the
multi-national companies and the C.LA
and
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the United Nations itself has focus-sed its
spotlight on the subversive activities of these
multi-nationals. So we thought that a Bill will be
framed properly which will seriously tackle the
problem. But, unfortunately, Sir, I regret this Bill
falls far short of our expectations. I have
mentioned that in my note of dissent. I have done
it with great anguish. If you kindly see clause 2, it
completely excludes the World Bank, the
International Monetary Fund. May I ask with all
humility, why i this exception? It is exactly what
1 have pointed out, exactly what I pinpointed,
after knowing the shady and sordid activities of
the World Bank in relation to Chile which was
not a Communist Government, which which was
not a Government which was not a Government
which allowed the private capital to grow. See the
role of the World Bank. See the role of the
International Monetary Fund in South Vietnam.
See the role of the International Monetary Fund in
Indonesia. See the role of the World Bank and the
International Monetary Fund in Egypt. And then,
would I be unjustified if I say that the Bill today
does not tackle the problem and the source of this
evil? The source is America and the multi-
national companies. This Bill miserably fails to
tackle the problem posed by the multi-national
companies. So unless this is radically revised,
changed and altered, I am afraid this pollution of
our politics, this subversion of our democratic
regime, this sniping at our attempt to develop our
Indian economy in our own way, this constant
pressure to change our foreign policy, will
continue. It is a fact, Sir. Nobody can deny that
Anand Margis and the RSS today are getting
help, they have been getting help from these
multi-national companies and the CI.A. to subvert
our economy which I do not think is very
revolutionary, which I do not consider as
socialistic at all when I see the hunger or the
massive retrenchment going on. Even this little
attempt to eradicate feudalism in our countryside,
to check their black acti-
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vities the sordid activities of the monopolists,
are the things which the C. I. A and the multi-
national companies and the American
Government do not want. So, Sir, exclusion
of the World Bank completely emasculates
the Bill. The exclusion of the International
Monetary Fund emasculates the Bill.
Similarly, the half-hearted way in which the
Joint Committee tried to tackle the multi-
national companies and their problems has
left these companies out of the control of this
Bill.

I hope Mr. Mohsin will agree with me. We
have seen the affairs of the Lockheed
Company. This has been admitted by them
openly. This is the case with all the multi-
national companies/, whether it is ITT or any
other company. We are concerned with ITT
because they -are the people who sold us an
absolutely rotten cross-bar system which
disrupted our communication. The matter has
been raised in this House during the last six
years. This agreement with the ITT has been
very seyerely commented upon by the Public
Accounts Committee. Therefore, Sir, if we do
not tackle those multi-national companies and
the menace they pose, how can this Bill
achieve the purpose and the objectives which
we are aiming at and about which we have no
quarrel? We want a very strong and very strict
Bill which will give drastic punishment to
these who dare to take money from abroad,
whatever may be the shape or form, in order to
pollute the economy and the politics of this
country. Therefore, Sir, I do not know what
was the intention which forced the
Government to be so soft to these multi-
national companies. It is good that Mr. Pai hag
just come. It may be of interest to him. He is
all the time trying to find some collaborators
abroad in order to produce, I was told, tomato
saucs. Perhaps, we do not have an indigenous
technique to produce tomato sauce. I
remember a cartoon by Mr Abu in the 'Indian
Express.' This was about an Indian rocket and
there was a comment by Mr. Abu which said
'We have been able
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to manufacture rockets and time bombs, it ig
high time we should have some foreign
collaboration to produce blades and tooth
paste. Therefore, these are the multi-national
companies which are subverting our
economy. I have pointed out from the
documents which have been made available
to us by the American Congress, by the
American Senators and by the American jour-
nalists, how these multi-national companies
have been indulging in subversive activities.
This ha been admitted even by the American
Government. Mr Ford has gone on record that
from now on the CIA will not be allowed to
use the multi-national companies to subvert
the independent economy and policies of
other countries. But again, the next day, Mr.
Ford said that the CIA should be allowed to
carry on its legitimate work abroad, which
will mean murder or attempt to murder Dr.
Castro or attempt to stage coups d'etot in
various parts of the country. Therefore, I
strongly resent this. Unless this Bill is
drastically amended, it will not be able to
tackle the problem. I have mentioned this in
clear terms in my note of dissent. I am
quoting.

"In the course of series of meetings of
the Foreign Contribution (Regulation) Bill,
several members quoted extensively from
various books and documents regarding
CIA and the activities of the multinational
corporations. With tremendous financial
power at their command and their firm grip
over raw materials and minerals and other
resources of the Third World countries,
they are continuously trying to maintain
their hold through massive financial
support to anti-democratic elements and
have become States within States. Under
cover of trade and business, they attempt to
infiltrate into every layer of society and
resort to every possible means including
financial assistance to influence the politics
of the countries where they operate. They
are the biggest single menace to
independence and democratic
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forms of Government which are trying to
delink themselves from the stranglehold of
colonial economy.

The Foreign Contribution (Regulation)
Bill, 1973, as it ha; emerged out of the
Joint Committee, will not be able to tackle
or control or prevent the inflow of foreign
money for dubious and shady and outright
anti-national activities."

"While the multi-national corporations
have been mentioned, no stress has been
given on their activities and they will be
free to evade and sabotage the various
provisions of the Bill. There should be
most stringent provisions for them. And
this Bill is totally inadequate to deal with
them."

Mr. Mohsin should understand. We are
absolutely with you regarding the aims. We
have been shouting for the last 20 years that
the right reactionary parties, the Maoist
parties are being financed from abroad in the
name of religious activity or in the name of
social activities or in the name of educational
activities. These agents of the CIA, the
various so-called political parties which are
political parties only in name, have other
aims. They are getting help from various
other missions abroad So, the Bill as
presented today, will not be able to tackle the
problem.

My second point is this.

MR. DEPUTY CHAIRMAN: You have
finished only one point, is it? SHRI KALYAN
ROY: We have been discussing this Bill for
nearly two years in the Joint Committee. Take
a strike or take an accident in a mine for
instance. Three hundred and seventy-eight
people were killed in the Chasnala disaster.
There we are having a court of inquiry to
ascertain the reasons for this accident. AH the
bodies have not been found; there is confusion
about this. People have lost their fathers or
husbands or sons. Are they entitled to receive
funds from the miners' unions of other
countries or not? When we are
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fighting giant multi-national companies like
Lever Brothers, ITT and some drug
companies, they can bring capital from abroad.
There is no restriction on the flight of capital
from one country to the other. It is the inherent
right of a Capitalist to help his brother
capitalist abroad; it is the inherent right of 'a
multi-national company to bring capital from
cut-side. There are hundreds of multinational
companies today functioning in India. The
biggest multi-national company is Guest, Keen
and Williams. If there is a strike or lock-out in
Guest, Keen and Williams, they can bring any
amount of money from England. The
Gestetner company have retrenched 62 people
recently; there was a strike. They do not suffer
at all financially because the entire
international money is at their disposal. So, I,
as a trade unionist, I, 'as a worker, am put to
disadvantage. I am not allowed to accept
solidarity fund for fighting the anti-national
activities of the muli-national companies or for
fighting the anti-labour activities of the multi-
national companies. But the capitalists of this
country, along with their brother multi—
nationals, are allowed to accept and receive as
much capital as they want in order to subvert
my economy, in order to liquidate and attack
the trade unions. The Bill has no answer to
this. Or, rather I should say, the Government
does not want to face the situation. I will
accept the Bill whole-heartedly, without any
reservation, without any dissent, if you stop
the flight of capital from one country to the
other to boost the dying, disintegrating
capitalist system. How does the -capitalist
system survive? It survives by inter-locking,
by international cartel system, by international
trade pacts, by international division of market
and when one company is in danger the other
companies import capital from abroad. If you
would have been sincere to tackle this menace
of foreign contribution, you would have appli-
ed the same stringent measure to restrict the
inflow of foreign capital into this country but
there you are



157 Foreign Contribution

divided or you have no policy at all, or the
policy as I see, the way the Ministry of
Industry and Civil Supplies is working,
inviting foreign capital in this country. What is
this foreign capital? It is nothing but a disguise
of CIA infiltrators. What was the job of Mr.
Freeman who visited the country a few months
back and bluntly stated that the multi-national
companies were doing a good job and they
should be allowed to do their job? In other
words, they should be allowed to bribe the
political parties of this country, they should be
allowed to bribe the Ministers of the country,
they should be allowed to bribe the
bureaucrats of this country which they have
been doing so long, tl is not a revelation as
some people or some Members may think. It is
a hard fact, reality. Without tackling the
problem of foreign capital you ar, restricting
the fighting democratic trade unions to accept
fraternal help which they are justified to
accept. Long before Indian became free, when
the working classes and the democratic masses
were fighting the British imperialism, when
Mr. M. N. Joshi, one of the outstanding trade
union leaders of this country, received
thousands of pounds from abroad, the British
Government objected and refused Permission
to the late Shri M. N. Joshi to accept the
money on the ground that it may be utilised by
the textile workers of Bombay which is
dominated by the Communists. Mr. Joshi met
the Governor and ultimately public pressure
forced the British Government to retreat and
Mr. Joshi on behalf of lakhs of textile workers
of Bombtey accepted thousands of pounds. Sir,
when there was a strike of the railwaymen in
Kharagpur in the beginning of this century,
when the mighty British regime was ruling
over this country, money came from abroad,
from the Soviet Union in order to help the
striking workers. Mr. Giri felt the same
problem. Ultimately the British Government
had to yield and Shri V. V. Giri was able to
accept the money which came
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from abroad for conducting the strike. With this
attitude and this Bill, I am afraid attempts will be
made, may be not by Mr. Mohsin but by many
others, to refuse the trade unions to receive the
fraternal help which is the right which is being
accepted throughout the world. When the Italian
workers strike the French workers support, when
the French workers strike, the British workers
support, when the Japanese workers strike, the
Chinese workers support i and when the Indian
workers strike, ; they have the right to receive
fraternal help from the brothers abroad, in the
same way as the capitalists are allowed to
receive, loans and capital from abroad. This Bill
is discriminatory.

Sir, unnecessary restrictions have been put on
trade unionists and journalists who wish to go
abroad. You know the condition of the trade
unionists in the country, even the condition of the
poor journalists in the country. You know the
condition of hospitals in this country. People go
to hospital when they are sure they are to die,
very few people go to hospitals and the nursing-
homes are reserved for friends of Mr. Pai who are
mainly belonging to multi-nationals. If a trade
unionist is suffering from T. B or cancer and if he
is asked to go to a hospital abroad, naturally the
Bill will come i in the way. It will give a
sweeping power to the bureaucrats to prevent
other political parties or trade unionists to receive
proper treatment, medical or otherwise.

I am afraid. Sir, the Bill may look innocent
but it ig not so innocent, it can be twisted.

We wanted a small Review Committee to
screen the applications, but unfortunately Mr.
Mohsin was not prepared to accept that.
Similarly, we wanted some kind of a
Parliamentary Committee to be there to
go>
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into various aspects of the implementation of
the Bill because there is a danger of misuse of
power. Today this party i in power, tomorrow
some other party may be in power j the
Government may misuse the power. Whether
it is the Communist Party or other political
parties, they all have expressed their fears in
this regard. Similarly, the trade unions. Not
only the All India Trade Union Congress, but
also the Hind Mazdoor Sabha and even the
INTUC have expressed an apprehension with
regard to the way the Bill may be imple-
mented and may be used once a trade unionist
goes abroad and receives fraternal help to
fight the evils of capitalism in the country. So
sthere also the Bill needs a drastic
modification.

And, lastly, before I end, I would again
plead with the hon'ble Minister that let there
be, as I said, a small committee to screen
various applications which may come up as
per the provisions of the Bill, because I may
again remind him that absolute power
corrupts absolutely. This Bill gives absolute
power not to the Minister but to the ordinary
IAS officer at the Collector level who, in his
whims or with a mala fide intention will do a
mischief which may be misinterpreted by the
people of the country who want the Bill to be
passed, but not in the present form.

Thank you.

SHRI F. H. MOHSIN: Mr Deputy
Chairman, Sir, I am very thankful to the
hon'ble Members who have taken part in this
debate and have supported the Bill. All the
three Members—may I say three and a half
Members because one Member spoke only for
a few minutes—have supported the measure.

MR. DEPUTY CHAIRMAN: I am not
certain whether he is going to remain 'half.

SHRI F. H. MOHSIN: And out of the three
Members who have spoken, two were
members of the Select Committee also. Mr.
Tyagi and Mr. Kalyan Roy were members of
the Committee and their advice was available
to the whole Committee, and their opinion
was also taken during the deliberations.

I am glad, Sir, that the measure has been
accepted by all sections of the House. Mr.
Tyagi has made some suggestions which he
made even at the Select Committee stage also.
The first point that he made was that money
sent by relatives should not attract this Bill.
Sir, there is already a provision in clause 8 (e)
of the Bill which gives sufficient room for
any relative to send money to a relative in
India. He may be of Indian origin or not. That
is a different matter. But a relative can send
money to the extent Provided in the Bill
Clause 8 (e) says:

"8. Nothing contained in section 4 shall
apply to the acceptance by any person
specified in that section, of any foreign
contribution, where such contribution is
accepted by him, subject to the provisions
of section 10,—

(e) from his relative when such foreign
contribution has been received with the
previous permission of the Central
Government."

So, all that is required to be done is that he
has to take the previous permission of the
Government. There is no restriction on
getting money from a near relative—and a
relative
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has been denned in the Companies Act of
1956 and the definition is quite wide; it
includes not only sons and daughters but also
collateral relatives. He could receive money
for a bona fide purpose. Again there is a
proviso, which was included in the Select
Committee stage:

"Provided that no such permission shall
be required if the amount of foreign
contribution received by him from his
relative does not exceed, in value, eight
thousand rupees per annum and an
intimation is given by him to the Central
Government as to the amount received, the
source from .which and the manner in
which it was received and the purpose for
which and the manner in which it was
utilised by him."

Up to Rs. 8,000, he may not even take
prior permission. All that is required is that he
has to intimate later on to the Central
Government how much money is received for
what purpose a"d how he utilised it-So, the
fear that there may be difficulty in receiving
money from relatives is not well founded.

He was mentioning that trade unions should
also be covered by this Bill. Of course, Mr.
Kalyan Roy had a different view. A trade
union may be exempted though we have not
used the words 'trade union'. There are trade
unions which are affiliated to political parties
and there are trade unions which are not
affiliated to political parties. If there are or-
ganisations which are of a political nature or
which are affiliated to political parties, clause
5 of this Bill may be attracted. So, they may
have to take permission. It is not that we ban
them from receiving any foreign assistance.
All that is required is that the money received
for a particular purpose, for a bona fide pur-
pose, for , legal purpose, should be utilised for
that purpose only; it should not be diverted to
other purposes. Hon. Members are very
cor-
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rect in saying that so many organisations or
institutions receiving foreign assistance  or
contribution  for some purpose, for either
religious or  economic or any  other
purpose divert such funds for other purposes,
which has created havoc in political life. Of
course, Mr. Kalyan Roy and Mr. Khan were
very right when they said that foreign money
which was given for a good purpose was some-
times being diverted for other purposes,
even for creating agitations. Sometimes,
money was used even in election campaigns
and for  subversive activities.  So, hon.
Members' concern in this respect was very gen-
uine. In fact, in 1967 the US  press itself gave
out so much information about the CIA
activities. Even now we have been hearing
quite often about the CIA activities in so
many spheres—through universities, through
newspapers, through political parties and in
some other forms in the political party
organisations. "We want to keep them away
from such foreign influence so that our
democratic institutions,  our parliamentary

institutions are kept away from  foreign
influence;  othrewise, they would be
discredited by the receipt of foreign

contributions in this way. A  trade union, if
at all it receives money, should utilise it for
the economic betterment of the members
of that trade union. As long asit utilises
these funds for the economic betterment of the
trade union  workers, there would not be
any objection to giving permission.
Normally, trade unions which are not affiliated
to any political party may come under clause 6.
It is only sufficient for  them to give an
intimation and maintain their accounts.
That is all. The accounts should be available
open to the public, to the Government, so
that if at all any suspicion arises, they can
check the accounts. Therefore, there is no
difficulty in regard to genuine organisations
which might receive foreign assistance
for a genuine cause. Mr. Kalyan Roy will
agree with me that there are organisations in
name only- they may re-
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ceive funds but they may use them for some
other purpose, for subversion, for creating
discord and for creating internal disturbances.
There is need for checking such things also
and every effort is made through this Bill to
see that such money is not diverted to other
purposes.

Sir, clause 10 is a very omnibus clause. If
foreign funds are received by any
organisations or persons and if they are not
utilised for a genuine purpose but used for
subversive purposes, we can control such a
thing through clause 10.

It is an omnibus clause. It says:
"The Central Government may—

(a) prohibit an, association, not
specified in section 4, or any person from
accepting any foreign contribution-

(b) require any association, specified
in section 6, to obtain prior permission of
the Central Government before accepting
any foreign contribution-".

Sir, all these provisions can take care of
any situation that may arise.

Mr. Tyagi also mentioned that there may
be hardships for students in receiving
scholarships. Not at all. Clause 7 is quite
clear. It gives wide scope for receiving of
scholarships but regulates the receipt of
scholarships also. It says:

"Every citizen of India receiving any
scholarship, stipend or any payment of a
like nature from any foreign source shall
give, within such time and in such manner
as may be prescribed, an intimation to the
Central Government as to the amount of the
scholarship, stipend or other payment
received by him and the foreign source
from which, and the Purpose for which,
such scholarship, stipend or
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other payment has been, or is being,

received by him."

What is required is that an intimation has to
be given. It does not stop any student from
receiving scholarships. So that fear of Mr.
Tyagi is also not well founded.

Sir, he also mentioned about the foreign
literature that is coming into India and gifted
to some political parties or that sort of thing.
We cannot altogether prohibit useful literature
on science and technology coming into India,
but if there is any information as to the misuse
of such kind of literature supplied from
foreign countries, certainly we can take action.
There are sufficient provisions in this Act to
prohibit such receipt of such foreign literature.

Mr. Kalyan Roy, though he took a
sufficiently long time, dealt with only one
important point, that is, multi-national
corporations. Perhaps he bad in view the
original Bill which did not contain any clause
about multi-national corporations. But at a
later stage, during the Select Committee stage,
it was included. I may point out to him that
clause 2 as now reported by the Joint
Committee contains a provision already. On
page 4 of the Bill, you can see, Mr. Kalyan
Roy, that clause 2 (1) (e) (v) says:

"foreign source includes a multinational
corporation within the meaning of this
Act."

So, if any money is received .

SHRI BHUPESH GUPTA: There are two
papers here. You should read them. Here is
Time—"The Big Payoff Lockheed". And
Newsweek: "The Lockheed Scandal." Now
this is how money is spent. If I were to send
your Bill to the American Senate or the
Congress, they would return it. Perhaps they
will charge us something for troubling them
because these things are not covered by it at
all. Yet, this is how it is financed.
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SHRI F. H. MOHSIN: I can only say that
under these provisions any assistance from a
foreign country, if it is diverted for any
purpose other than a bona fide purpose, could
be stopped. We have enough powers under
this Act.

Sir, the fear of Mr. Kalyan Roy was not
well-founded. It has been mentioned already
in the Joint Committee that multi-national
corporations within the meaning of this Act
are also covered; they are also considered as
'foreign surce'. Any money received from
these multi-national corporation® would also
be covered.

SHRI BHUPESH GUPTA: The Minister
says that Mr. Kalyan Roy's fear is not well-
founded. Is it ill founded?

SHRI F. H. MOHSIN: But there is
already a provision to stop money
coming from the multi-national corpo
rations. Then, Sir, he was right in
saying------

SHRI BHUPESH GUPTA: Otherwise I would
have asked the Deputy Chairman for sending
the Minister to the United States to read the
Senate intelligence committee's report which
has revealed how American money operates in
foreign countries-SHRI F. H. MOHSIN: That
is why this Bill has been brought. I can only
assure the House that the Bill will take care of
any such sources of foreign assistance coming
into India. And fo, all these agitation it is
used. We are quite aware of that. We are
aware that some sensitive areas receiving
funds from foreign countries. Not that we ar,
unaware of it. Foreign intelligence agencies
like the CIA have given many things out. It
does not mean that we are not aware of it. We
are also aware who are receiving, which
organisations are receiving and diverting these
funds. But
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for security reasons we cannot divulge all
these things. To a great extent the Bill will
take care of such remittances from abroad to
such organisations which woud divert the
money or moneys reveived from foreign
countries for other purposes such as creat-ting
disturbances, subverting democratic and
Parliamentary institutions, etc. The vital
organs of democracy .

SHRI BHUPESH GUPTA: Ma, 1 make a
request to you?

SHRI F. H. MOHSIN: Why not?

SHRI BHUPESH GUPTA: My request is
this. Will you kindly ask your Mission in
Washington to make available for us a copy
of the report of the Intelligence Committee of
the Congress? This is a 28-page report
published in "Village Voice"—an American
Journal. It will be very useful to have it here. I
would request you to ask your Mission in the
United States to get hold of a copy of that
journal and end it here. You can multiply it
or put it in the Library. This give; very good
information as to how American money
operates in foreign lands.

SHRI F. H. MOHSIN: Think you for the
information and suggestion. The Bill, as it is,
will take care of all such foreign assistance
coming t, India for all purposes. The
suggestions made by Shri Roy and other
Members in the Select Committee have by
and large been accepted. I do not think there
is any reason to fear that foreign money will
create such disturbances in thia country.

SHRI BHUPESH GUPTA: You have
started the new year with great optimism.

SHRI F. H. MOHSIN: We have to.
Government i vigilant and will take care of
agencies like CIA and will see
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[Shri F. H. Mohsin] that our country is
well guarded. Sufficient vigilance is
maintained.

Sir, I again move that the Bill may tie
taken up for consideration.

MR. DEPUTY CHAIRMAN: The
question is:

"That the Bill to regulate the acceptance
and utilisation of foreign contribution or
foreign hospitality by certain persons or
association, with a view to ensuring that
parliamentary institutions, political as-
sociations and academic and other
voluntary  organisations as well as
individuals working in the important areas
of national life may function in a manner
consistent with the values of a sovereign
democratic republic, and for matters
connected therewith or incidental thereto,
as reported by the Joint Committee of the
Houses, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration of
the Bill.

Clauses 2 to 32 were added to the Bill.

Clause 1—Short title, extent, application
and commencement.
SHRI F. H. MOHSIN: Sir, I move:
1. "that at page 1, line 6, for the figure
'1975' the figure '1976' be sustituted."
The question was put and motion was
adopted,
MR. DEPUTY CHAIRMAN: The question
is:
"that clause 1, as amended, stand part of
the Bill."
The motion was adopted.
Clause 1, as amended, was added to the Bill
Enacting Formula
SHRI F. H. MOHSIN: Sir, I move:

[ RAJYA SABHA |

(Regulation) Bill, 1973 168

2. "That at page 1, line 1, for the word
'"Twenty-sixth' the word "Twenty-seventh"
be substituted."

The question was put and motion was
adopted,

MR. DEPUTY CHAIRMAN: The question
is:
"That the Enacting Formula, as

amended, stand Dart of the Bill." The
motion was adopted. The Enacting Formula,
as amended, was added to the Bill.

The Title was added to the Bill.
SHRI F. H. MOHSIN: Sir, I move:

"That the Bill, as amended, be
passed"

The question was proposed.

SHRI BHUPESH GUPTA: As far as the
principle is concerned,"~hobody can be
opposed to it because nobody would like the
intrusion of foreign money to subvert our
democratic institutions to intefere in the
internal affairs of our country, much less
subsidise the counter-revolutionary
movements or campaigns for destruction, as
we have recently witnesed. On that we are ab-
solutely clear. Therefore, we are absolutely at
one with the Government or with anybody in
the country who wants to put a stop to this
kind of an-intrusion of foreign money in order
to bring about destablisation of our national
life.

[The Vice Chairman (Shri Lokanath Mishra)
in the Chair]

In view of the present situation especially,
through which we have recently passed it is
necessary to have such a fool-proof measure
and [ entirely agree. But the question is
whether the Bill as it is conceived, whether
the provisions of the Bill as they are now,
would meet the requirements of the situation
and this is our view and this is our worry. Our
worry is not that we do not need a law of this
kind. Cer-
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tainly, we need a law of this kind.
Certainly, we want stringent measures.
Certainly, we would not like dollars
coming in their millions and billions in
order to destroy the future of this country
in blood and tears. We would never like
such things to happen. Surely, we would
not like the foreign funds to come here
and to boost a fascist campaign in order
that the country's democratic institutions
may be done away with and a counter-re-
volutionary rightist regime is installed in
the seats of power. Of course, we would
not like all those things and that goes
without saying. But my complaint against
the Government is that the measures
which it has brought now falls too short
of the requirements on the one hand and
is liable to be misused by the bureaucracy
and others on the other even against the
legitimate movements in the country. Sir,
this is our position and let there be no
mistake about it because this great nation
of ours cannot brook the idea of its being
interfered with by foreign agencies in the
coutry against the wishes of the people,
against th, interests of democracy and
against the interests of the unity,
Sovereignty, freedom, independence and
the future of the country. We are o, all
fours with the Government if the
Government wants to tackle this problem.
But look at the provisions of the Bill. Sir,
this is a measure which we are
considering and passing today against a
particular international situation of which
we have a national projection within our
own country. What is the international
situation today? Wherever you go,
whether it is Angola or whether it is
Europe or whether it is any other part of
the world, you will find that the
Americans are spending millions and
millions of dollars under various covers in
order to have regimes which are as the
Prime Minister, Shrimati Indira Gandhi,
put it pliant regimes or in order to subvert
and destroy the democratic and
progressive regimes. But this is what is
going on Today, the scandal is so much
out that the Americans are disturbed
aboutit. It
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is said that the American Presidential
elections would be affected by the dis-
closures about the CIA activities and the
American financing of such subversive
and counter-revolutionary forces in other
countries and also in our country with ,
view t, bringing about destablisation in
thi; nation or with a view to bringing
about changes which would serve the
interests of American imperialism. Sir,
the Japanese Government is shaking
today  because the  multinational
corporations have been used to finance
some politicians of the right wing in order
to bring about changes in the Japanese
political life. Not that it is good but the
Americans are not satisfied even with
that. They want everything their way and
they want everything to go with them the
whole hog. Therefore, one does not know
whether the present Government would
last. There i crisis there. In the Japanese
Parliament, Sir, there have bee, outbursts
and noisy scenes somewhat in a worse
manner than what we have experienced
here. It is because their very legitimate
anger has been expressed by the socialists
and the communists and other democrats
against the American intrusion-with their
big money bag in order to influence the
Japanese politics. In Turkey, a situation
has arisen in which you find that some
multinational corporations—the Lockeed
have got their agency there—are finan-
cing the wrong type of politicians, aC
cording to them, who are absolutely the
stooges and agents of America. Now, Sir,
I have two magazines with me. If T had
known that this Bill would cover many
such aspects, I would have brought with
me more material. In most of the
countries this is going on. In Saudi
Arabia, it is going on, in Japan, it is going
on, in Iran, it is going on and, in Italy, the
disclosures are there and the right wing
politicians have b'een given by the
Lockheed people about six million dollars
or so and much more has been given
earlier on the condition that the money
should be utilised in order to prevent a
progressive  government
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with communist participation coming into
existence in Italy although the Communist
Party ha; polled 33 per cent of the Italian
votes in the last elections. Now, it is clear
that the problems of Italy cannot be
solved without the participation of
Communists in the Government. The
Americans are saying today that by using
their multi-national corporations, the
Italian Communist Party is not in a
position, or for that matter, any party is
not in a position to form a Government.
There is a minority Government in
existence in Italy which has got
sufference of the Socialist Party. This is
how it is functioning today. That
Government hag got 262 votes in a House
of over 600 Members. Such is the
position today.

In which world is my friend, Mr.
Mohsin, living? Here is a report of the
American Intelligence Committee of the
American Congress, which has been
published in the 28-page supplement of an
American magazine—a revealing report
which is supposed to be given by the
American Congress. You would have
noted it, but still I bring it to your notice.
This is about Bernhard, the Netherlands
Prince. He has been called to Queen's
consort. He is the Queen's husband. I do
not know what you would called him. In
the Old Victorian days we used to call
them like that. Well, that gentleman gets
an annual subsidy, he is provided with a
government salary of § 300,000. This is
what it says:

"Abroad, the most startling ac-
cusations involved. The Netherlands'
Prince Bernhard 64, the urban, hard-
working husband of Queen Juliana.
According to statements obtained by
sub-committee, Bernhard was the
intended beneficiary of $ 1.1 million

in the '60s and early '70s from
Lockheed, presumably for services
rendered in connection with the
Dutch purchase of 138 starfighter
jets from the Colibonnia based com

pany ----"
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It is even suggested that Queen Juliana
may have to resign as a result of these
disclosures, because her bed-mate is one
who takes money from the United States
of America, himself being a very rich
man. What is the guarantee, where is the
provision in this Bill that such things will
be ore-vented? Do you think they will
make an announcement in newsapers that
such payments are being made? It has
come too late after 10 or 15 years. Many
things are coming out. This is one of the
things which has been established after
proper investigation by a Committee of
the American Congress. Such things are
happening.. (Time Bell rings).

Why are the bell? 1
am finishing.

you rining

Sir, I give one instance. Some day I
read in a newspaper report that Philips
had bribed or given some money to
Indian officials. I have written letters to
the authorities concerned. What has
happened t, them? Has there been any
investigation? A  newspaper report
appeared in'fhe 'Indian Express' that some
concern has given some money to a,
Indian. Who is that Indian? I should like
to know. These things are not known
immediately. They come to notice after
some scandal bursts. Only then we come
to know such things.

Now, Sir this is nothing new. It is well
know that the Marshal Plan came into
existence immediately after the Second
World War. The Americans made it a
condition that if the Italian Communists
and the French Com-munits were
included in the Government, France and
Italy would not get Marshal Aid. As a
result of this blackmail and pressure, the
Italian Communist Party and the French
Communist Party—both had their Deputy
Prime Ministers in the respective
Governments—had to be expelled from
the Government. Again, in 1948, the
elections took place in Italy. The
Americans made it known that if the
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communists were returned to power
and if the Italians voted for the com
munists, the Marshal Plan economic
aid would not be available to them.
Is it not known to you? This is not
only a question of pressure. Either you

withhold money or you bribe with
money in order  to pressurise and
blackmail. What is happening in our
country today? A lesson must be
learnt. The other day, the Americans
declared that the committed aid of

75 million dollars would not be given

to India. Well, it is a very small
amount anyway. But an announce
ment was made about it because
Indira Gandhi had made speeches
which the Americans did not  like. |

Therefore, th, solemn commitment— j
we have our views on that—will not
be fulfilled and the money  will be j
withheld by them, because we do not !
speak what the Americans want us /
to speak.

1

Sir, the multi-national corporations are
being used. What is the guarantee that the
multi-national corporations, from their
accumulations here, will not give moneys
to political parties and reactionary forces?
Will  they announce it in the press? Will
they come to you to make a  declaration
that they have got money from the 'LT.T.
or Union Carbide or Philips or ! some
other concerns or from  some countries?
Will they declare if  they give money to
remove the Prime Minister from power
or to fight for that matter, Rajnarain's
election peti- J tion? Are they going to
declare it? They can import whatever
funds they like.  They can spend them as
they like. Do you know that many of them
are making overhead charges telling the
Government that they have spent so much
money on rents and j other things?
Everybody knows that j a part of the funds

is being utilised for subversive  purposes.
Som, of the I moneys received
from American sources have been
disclosed. Who I does not know that

some of the ins- 1 titutions like the
Foundations and so ' on are receiving
moneys  and such funds are being
utilised for operat- I
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ing subversive campaigns? How are you
going to stop them? Yes to some extent,
if they decLare openly you can regulate
them. But otherwise you will not be able
to stop them. What is the guarantee that
moneys will not be passed under the
cover of collaboration agreements? I give
you the information that at the time of
Congress split, Morarji Desai who was
the Deputy Prime Minister then, had re-
ceived money. It was about that time, the
Government should know it and the
Government knows it I know. The
Boeing concern had an agent in Bombay.
That agent was financing Morarji Desai.
We know it. Is it not known to you? That
is one of the reasons why you said that
Boeing should not be got because a part
of the commission given to the Boeing
agent by the Boeing concern could be
funnelled into the coffers of the rightist
forces. I had mentioned it then and I men-
tioned it today again. The son of Morarji
Desai was connected with that Boeing
Agent. Was it not known in the leading
circles of the Government that the funds
that will be received as a commission
from the Boeing concern will find their
way— a part of them at least—into the
coffers of some rigist elements in the
ruling party or in other parties? Such is
the position.

THE  VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Please wind up.

SHRI BHUPESH GUPTA: Let me
speak. There is no other item.

THE  VICE-CHAIRMAN  (SHRI
LOKANATH MISRA): There is a
Resolution.

SHRI BHUPESH GUPTA: 1 am
finishing. Sir, I have given this example
and I can give many more examples. I do
not wish to give them now. All over the
world, Americans are using the multi-
national corporations from passing funds
to the reactionary forces. We cannot
think of one counter-revolutionary
movement in the world today which has
not been financed clandestinely by the
American CIA, and other Amercian
agencies. This is something which I am
not say-
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[Shri Bhupesh Gupta] ing. This is
something  which the  Americans
themselves are saying publicly. It is on
the television and in the American press.
There the American President has now
asked the CIA not to kill people abroad,
not to indulge in political assassination.
Political =~ assassination  was  their
programme. Today it is admitted by the
American President, Mr. Ford, in a new
directive to the CIA. They have been
asked not to carry out political

assassination in  foreign  countries,
admitting therby that political
assassination had been committed.

Money is the secondary thing. Those who
asked to assassinate will give money to
the assassin for assassination. Everybody
knows how much money has been spent
in Bangladesh. Go there and find out.
Was there anything known to Mujibur
Rahman? At least, to the public nothing
was known. So this is another problem.

Now, Sir, this is my other point and I
will finish. Sir, here is, for example, an
artist sitting. Suppose h, is invited by
some artist in some other country or an
artists' organisation. Well, he is going
there for subversion of Indian democracy
or for projection of Indian cultural life, I
should like to know. Why should he be
on par with a man who is an Anand
Margi and others? They will be equal.
We are all equal in th, eyes of this law.
He, me and others are all equal, and on
the same footing; the Anand Mar-Sis,
Ananda Murti, the RSS leaders and
others are equal. They will have to make
the same application which we will have
to make or we will have to make the
same application which they will have to
make. We shall all stand in the sam, line.
Why? I should like to know. Why? Is it
the way to pass this measure? Today, you
must make a choice whom you are
fighting.

Sir, surely, there will be movements
and organisations which are having
international connections. You
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need them. It is an accepted way 01
international life today. There are
organisations which are maintained by
public and State donation. May I ask, Mr.
Mohsin, how you would have felt about
this? Last year, in December, you had an
international conference against fascism
where delegates from 50 countries came,
and they are looked after by us the Indian,
people the Congress Party, the communist
Party and various organisations. They
took our hospitality. Are they to go to
their Government to take permission
saying, "We are going to India; give us
permission so that we can take the
hospitality ol the Indian ruling party and
other parties who had been supporting us
and whom we propose to support in their
great struggle"? Would they have come
that way? No. They would not have
come. You are the beneficiaries also. The
international conference was held. They
came, they supported your action against
the right-wing forces, and they stood by
you. They met the Prime Minister and the
Prime Minister was good enough to
receive them. The Congress President
hoisted a dinner in their honour. It was a
voice of progress, democracy and peace
against imperialism, neo-colo-nialism,
fascism and counter-revolutionary forces.
If you put such a conference into such a
kind of harassment of rules and
regulations, what will happen, 1 should
like to know. Is it not a fact, Mr. Vice-
Chairman, that in 1973, we all of us,
more than one hundred, went as members
of a delegation to the World Peace
Congress in Moscow where the Indian
delegation was the biggest delegation and
won applause from all sections of the
Congress representing more than 110
countries and hundreds of thousands of
international and national organisa-4 P.M.
tions? Are we to go and fight and say:
"No, we are going to the Peace Congress
to champion your cause, your accepted
policies, accepted policies of the State
and therefore give us your permission so
that we can be the guests of the Soviet
Peace Committee"? Is it not an insult to
us? Is it not an insult to the Soviet Peace
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i Committee? Can you not trust a friendly
organisation? Therefore you must draw a
distinction between those who are
friendly and those who are hostile to our
country; those who stand by you in hours
of crisis and those who let you
down.(Time Bell rings). I will just now
finish.

THE  VICE-CHAIRMAN  (SHRI
LOKANATH MISRA): You have al-
ready taken 25 minutes on the third
reading. Supposing three other Members
get up and ask for clarifications.

SHRI BHUPESH GUPTA: Sir, you
know many Members are not here. I am
speaking for all of them. Had they been
present, they would have spoken.
Therefore, how, can 1 let down my
colleagues?

SHRI ABU ABRAHAM (Nominated):
Excuse my interruption but I would like
to know how would you make this
distinction between friendly countries
and other countries.

SHRI BHUPESH GUPTA: Iam not
mentioning any country. A provision
could be made in such a way which
would take care of this thing. We can
think of making a suitable provision.
When you go to France I do not want
you to stand in the same queue with
the eidtor of Motherland. I would not
like you to do that. »

You will feel embarrassed. You will feel
humiliated. I will give you an example. Once
there was a proposal for a peace delegation.
Eighty-five or so applications were chosen by
India but Mr. Morarji Desai, the Finance
Minister and the Deputy Prime Minister, said
no, he would not allow,. Then we had to met
the Prime Minister. It was a delegation in the
national interest. Ultimately, the Prime
Minister in-tervend and the delegation could
go0. - Such kind of interfence can take place by
a ministerail officer. We do not know who will
be handling such a matter. Take, for instance,
the time of Bangladesh liberation. At that time
we went in a delegation in order to explain our
stand and secure internatio-
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nal support not only for us but also for
our brethren in Bangladesh. If we have to
£0 now under this meausre, we have to
get the sanction of the Government. First
of all, we have to-apply and find out who
our hosts will be. We have to find it out
and then place their case before the
Government and get the sanction. Is it the
way to run the affairs? Sir, that is all
wrong and misconceived. By all standard
meausres prevent where you think that
you should strike. I can see many cases
of this type.

Sir, the other day I was in Moscow. |
was a member of the Delegation of the
Communist Party of India to the 25th
Congress of the Communist Party of the
Soviet Union where delegations from
more than 100 countries came, including
12-non-socialist countiries. They were
not all Communists but there where
delegations from many non-socialist
countries.

I think there were 12 or 13 non-socialist
countries  or, maybe, there were 18.
From more than one hundred countries
the delegations  came. You have read in
the  newspapers what has been said by
Mr. Brezhnev in his report to the Congress
about our country. You hav, noted it and
the whole country has noted it. If I were to
go now, Mr. Abu, I will have to go and file
a petition and say that I will be the guest of
the Central Committee of the Communist
Party of the Soviet Union, that Mr.
Brezhnev is a good man and, therefore,
kindly allow me to be Mr. Brezhnev's
guest. A Deputy Secretary will see and
find out by referring to Who's Who who
Mr. Brezhnev is and as  you know what
the Secretaries do, he may confuse. I know
of a Parliamentary delegation in which
there was a Member of this House. I do
not want to name the Member, a very
eminent Member, who was  occupying
the Chair you are occupying. When  he
was proposing a toast, he said: "Now I
propose a toast to Marshall Lenin." Then
everybody was taken aback. Lenin
was not a Marshal. When  he was asked
why did he say 'Marshal Lenin', h,
said—he is no more alive
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[Shri Bhupesh Gupta] and, therefore, I would
not mention his name—he said: "Stalin was
a Marshal; Lenin must also be Marshal." Such
are the people. You can understand, a person
from the South occupying your Chair did not
know that Lenin was not a Marshal and in a for-
eign land he toasted to Lenin as Marshal Lenin.
Everybody was taken aback. You can
imagine what will happen here when the
Deputy  Secretaries and others—some
Deputy Secretaries are very knowledgeable-
handle such matters. So, before we go to
Moscow, we have to go to  these officials and
satisfy them that we are a bona fide delegation
going to a friendly country; our host is the
Central Committee of the Communist Party
of the Soviet Union of which Leonid Brezhnev
is the Central Secretary and then ask: "Will you
kindly give us the permission to go there id be
his guest?" And then are we * _ go and tell
Brezhnev: "Comrade J Brezhnev, we have
come here having got the permission of  the
Government of India and you are qualified to be
our host". This is an absurd thing. I think this is
an absurd thing that you are doing.
Therefore, you must try to correct it; you must
discriminate in such matters as long as you are
in power.  When others come to power they
will have their own way, I know. But we are not
concerned with them. You are on the right side
as far as international things are concerned.
You are on sound lines. Why should you

pass such  measures, I should like to know.
Now. Sir, ...
THE VICE-CHAIRMAN (SHRI

LOKANATH MISRA): I think you have
driven hom, your point very forcefully.

SHRI BHUPESH GUPTA: Workers have
a right. If the workers go and strike, it is the
duty of the international working class to help
them in their struggle, in famine conditions
and other times. To Mahatma Gandhi
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the assistance came during the British days.
Even the British did not stop it or question it.
They received the assistance. When Bal
Gangadhar Tilak was arrested, Bombay workers
went  on strike and they were prosecuted and
resistance came from the international working
class movement; the trial was going on in
which Nehru took interest and I think he was
the President of the Defence Committee where
financial assistance to fight the British in the
law courts came from the British working class
apart from the fact that the British
representatives of the working class were in
the dock along with comrade Dange and others.
Such is the tradition. Why are  you  not
taking them into account? Today we are a part
of the world-wide struggle against imperialism.
You cannot win a struggle alone neither can
others do. Mutual help, mutual co-operation,
mutual assistance and mutual understanding is
needed in various  forms, as you know very
well, in order  to fight subversion of the
CIA. and the American imperialism and
other enemies, external as well as internal.
Well, internal enemies we will deal with
internally. What is worng there? If the CIA,
supposing wants to bring into power the right
wing forces and suppose the American
working class or some other sections send
money to those who are resisting these right
wir.g forces in support of their struggle, why
should that be questioned? I should like to
know. Why should that be subject to scrutiny?

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): I hop, you will wind
up now.

SHRI BHUPESH GUPTA: Sir, you do not
know how to wind up.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): At least you should
know. Please wind up.

SHRI BHUPESH GUPTA: In the last few
days you have not been speaking. Evidently
you have forgotten the style of winding

up.
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Therefore, I say the purpose of this measure
that you have in mind, will not be served. On
the contrary, those who want to do the under
hand business, they will carry on under-
invoicing and over-invoicing; secrjet funds
will come and go and you will not be knowing
about it. Multinational corporations will be
distributing their profits; they will employ
people. They will do it otherwise also. They
will make the money available; they will
corrupt the officials. If they are there to
corrupt even the husband of a queen of
Netherlands, you can very well understand
that they will do so to very many people here
including some in the administration of the
country.

You have not covered all these things. Our
objection is to the absence of certain provisions.
Of course, some of the provisions are good. I am
not opposing them. Some are good and we should
support them. But these are very inadequate. It
will not serve the main purpose. On the contrary,
it will lead to harassment in genuine cases. I wish
the Government had given us some more time.
Even if it had come from the Joint Committee,
we could have been given som, more time to
think of amendments and move them. There is no
harm in accepting some amendments on the floor
of the House. But this time, Government have not
done this. We are very sorry for it. We are living
in the days of the American bossism. Billions, not
millions, of dollars are being spent all over the
world, particularly in the Third World countries.
These Americans will not be taken car, of by the
kind of measure that you have brought in. This is
a bureaucratically-conceived measure. It will lead
to needless harassment of people and also misuse
of power in many cases. It will not . touch the real
guilty people. The ! heart of the problem will
remain unsolved, the problem of foreign money
and foreign Interference for

the subversion of our independence and
democracy.

SHRI F. H. MOHSIN: Mr Bhupesh
Gupta has made a point about foreign
hospitality that is extended to certain

sections of the people. Sir, restric
tions are placed only on Members of
Legislatures, office-bearers of  politi
cal parties, Government servants or
employees of corporations. What is
required of them Is, while visiting
any country  or territory outside

India, if at all they have to accept
any foreign hospitality, they have to
take the prior permission of the Cen

tral Government A point has been
made that we have not made out any
distinction ~ between friendly  coun
tries and  others. It is very difficult

to make a mention in the provisions
of the BIll itself That is why it has
been stipulated that permission has
to b, granted by the Government. In
every case, the Government will take
into consideration, who is  visiting

which country. Therefore, Govern
ment alone would know
about it. That iy why the provision
has  been made  that Members of
Legislatures or office-bearers of
political  parties  or Government  ser
vants or employees of corporations
should take the prior permission of
the  Central  Government  before ac
cepting foreign hospitality. We
cannot make any  special mention of
one political party and leave out

other political parties. Therefore, we
have banned foreign money coming
into the hands of this sensitive cate

gory of persons like candidates for
elections, as mentioned in clause 4,
correspondents columnists, car
toonists, editors, owners, printers and
publishers of registered  newspapers,
Government  servants,  political  parties
and their office-bearers. There is a

total ban on receipt of any foreign
assistance or foreign money by this

category of  persons. Likewise, we
have put some restrictions on receipt
or acceptance of foreign hospitality

by certain categories of persons. I
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do not think any more improvements could
be made in thig direction. Sir, there is
another provision. Supposing a legislator
or an office-bearer ol a political party
goes to a  foreign country and falls ill
suddenly there. There is a provision
that even without prior intimation, he can
avail of any foreign hospitality and then
intimate to the Government that he had
received foreign hospitality — at that time.
These things have been taken into
consideration at the Joint Committee stage
and many improvements have been
made. Of course, Mr. Bhupesh Gupta
has given  us some useful information in
regard to the CIA activities in various
countries and various spheres. It may be
difficult to know how foreign money is
working in various  fields.  But efforts
are being made. We have got our
intelligence agencies and we have also
got our own sources of information.
Every  effort iy being made to see that
foreign money is not utilised for
undesirable activities. Certainly, I am
in agreement with him when he says that
in some of these cases, foreign
money  was mis-utilised. It was used for
subversion and disruption and creating dis-
order in our own country. We have got
that  information. The concern
expressed by many Members now and even
before has been taken care of. Section 10
of the Bill can take care of any situation.
In respect of any person receiving
foreign money, if we have got secret
information that the money is likely to be
utilised for some other purpose, we will
prohibit it.  So, Government have got
sufficient powers to take care of all these
things. I can only appeal to  the
Members that there may not b, any
hesitancy about the intentions of the
Government.

SHRI BHUPESH GUPTA: Then I
suggest that he should appoint an
advisory body because, when the ad-
ministration comes he will not be in the
picture. I am not blaming you. You may
not be there by the time it
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comes into effect. Why not, then, appoint
a committee of Members of Parliament
who will oversee this kind of thing,
whether it is being administered
effectively or ineffectively or whether
there is use of misuse. Some kind of
check should be there. You are
introducing a new type of thing.

SHRI F. H. MOHSLX": This is not
acceptable. All these points were
discussed in the Joint Committee
meetings and we have not made any
changes in whatever has been accepted
and put in the Joint Committee Report.
The proposal for appointing a
Parliamentary = Committee is  not
acceptabe to us,

THE  VICE-CHAIRMAN  (SHRI
LOKANATH MISRA): The question i3:

"That the Bill, as amended be

passed."

The motion was adopted.

STATUTORY RESOLUTION
APPRO. VING THE
CONTINUANCE IN FORCE OF
THE PROCLAMATION ISSUED BY
THE PRESIDENT ON THE 22ND
MARCH, 1975, UNDER ARTICLE
356 OF THE CONSTITUTION IN
RELATION TO THE STATE OF
NAG ALAND FOR A FURTHER
PERIOD OF SIX MONTHS WITH
EFFECT FROM THE 26TH
MARCH, (1976).

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, I beg to
nove the following Resolution: —

"This House approves the conti-
nuance in force of the Proclamation
issued by the President on the 22nd
March, 1975, under article 356 of the
Constitution, in relation to the State of
Nagaland, for a further period of six
months with effect from the 26th
March, 1976."



